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INTRODUCTION 

I, the Chairperson of the Committee on Government Assurances 
(2025-2026), having been authorized by the Committee to submit the Report 
on their behalf, present this Fifth Report (18th Lok Sabha) of the Committee 
on Government Assurances. 

2. The Committee at their sitting held on 17 November, 2025 took oral 
evidence of the representatives of the Ministry of Consumer Affairs, Food and 
Public Distribution regarding some of the pending Assurances from the 12th 
Session of the 15th Lok Sabha to the 6th Session of the 17th the Lok Sabha. 

3. At their sitting held on 10 February, 2026, the Committee considered 
and adopted their Fifth Report. 

4. The Minutes of the aforesaid sittings of the Committee form part of this 
Report. 

5. For facility of reference and convenience, the Observations and 
Recommendations of the Committee have been printed in bold letters in the 
Report. 

NEW DELHI; 
10 February, 2026 

21 Magha, 194 7 (Saka) 

SHRI HARENDRA SINGH MALIK 

CHAIRPERSON 
COMMITTEE ON GOVERNMENT ASSURANCES 
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R.EP<>R.T 

I. Introductory 

The Committee on Government Assurances scrutinize the Assurances, 
promises, undertakings, etc., given by the Ministers from time to time on the 
floor of the House and report the extent to which such Assurances, 
promises, undertakings have been implemented. Once an Assurance has 
been given on the floor of the House, the same is required to be implemented 
within a period of three months. The Ministries/Departments of the 
Government of India are under obligation to seek extension of time required 
beyond the prescribed period for fulfillment of the Assurance. Where a 
Ministry/Department are unable to implement an Assurance, that 
Ministry /Department are bound to request the Committee for dropping it. 
The Committee consider such requests and approve dropping, in case, they 
are convinced that grounds cited are justified. The Committee also examine 
whether the implementation of Assurances has taken place within the 
minimum time necessary for the purpose and the extent to which the 
Assurances have been implemented. 

2. The Committee on Government Assurances (2009-10) took a policy 
decision to call the representatives of the various Ministries/Departments of 
the Government of India, in a phased manner, to review the pending 
Assurances, examine the reasons for pendency and analyze operation of the 
system prescribed in the Ministries/Departments for dealing with 
Assurances. The Committee also decided to consider the quality of 
Assurances implemented by the Government. 

3. The Committee on Government Assurances (2014-2015) decided to 
follow the well established and time tested procedure of calling the 
representatives of the Ministries/Departments of the Government of India, in 
a phased manner and review the pending Assurances. The Committee took 
a step further and decided to call the representatives of the Ministry of 
Parliamentary Affairs also as all the Assurances are implemented through 
them. 

4. In pursuance of the ibid decision, the Committee on Government 
Assurances (2025-2026) invited the representatives of the Ministry of 
Consumer Affairs, Food and Public Distribution and the representatives of 
the Ministry of Parliamentary Affairs to render clarifications with respect to 
delay in implementation of the pending Assurances given during the period 
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from the 12th Session of the 15th Lok Sabha to the 6th Session of the 17th 
the Lok Sabha. The Committee examined the following 02 Assurances at 
their sitting held on 17 .11.2025. 

S.No. SQ/USQ No. dated Subject 

1. Zero Hour Discussion Need to open more Pro cu rem en t 
dated 07.12.2012 Centres for Paddy 

(Appendix-I) 
2. USQ No. 336 Amendment of Consumer Protection (E-

dated 20.07.2021 Commerce Rules, 2020 
(Appendix-II) 

5. The Extracts from the Manual of Practice and Procedure in the 
Government of India, Ministry of Parliamentary Affairs laying guidelines 
on the definition of an Assurance, the time limit for its fulfillment, 
dropping/ deletion and extension, the procedure for fulfillment, etc., 
besides maintenance of Register of Assurances and periodical reviews to 
minimize delays in implementation of the Assurances are reproduced at 
Appendix-III. 

6. To a Question on the Need to open more Procurement Centres for 
Paddy in the country, during Zero Hour discussion, it was inter alia 
answered that it will be conveyed to the Minister concerned and meeting of 
the State Government and officers concerned will be called to remove the 
deficiencies as early as possible. 

7 . When asked about the current status of the pending Assurance the 
Ministry in a written status note submitted as under: 

"Before the start of every marketing season, Government 
convenes a meeting of State Food Secretaries, Food Corporation of 
India and other stakeholders to prepare a detailed action plan for 
making the arrangements of procurement in the ensuing marketing 
season. Details of numbers of procurement centr es to be opened and 
arrangement like purchase material and storage etc. are discussed in 
the meeting. For Kharif Marketing Season (KMS) 2012- 13, such a 
meeting was held on 01.08.20 12 and for KMS 2013-14 on 31.07.2013. 
Review is made from time to time on the need of additional 
procurement centres if any. The numbers of purch ase centres may be 
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increased depending upon the requirement as assessed by the State 
Governments. In KMS 2012-13 around 29000 paddy purchase centres 
were opened in the country and for ongoing KMS 2013-14 around 
35000 paddy purchase centres have been proposed to be operate in 
the country. 

The estimated quantity to be procured in a particular State is 
assigned to one or more agencies by the State Government concerned 
based on their capacity and past performance before the 
commencement of concerned based on their capacity and past 
performance before the commencement of concerned marketing 
season. The agencies are selected by the State Governments as per the 
criteria/procedure adopted by the concerned State Government. 

8. During oral evidence when the Committee desired to know the present 
status of the Assurance and the reasons for delay in fulfilment of the 
Assurance, the Secretary, Department of Food and Public Distribution 
submitted as under:-

"Sir, as you mentioned, in 2012, an assurance was given regarding the 
steps the Government was taking to increase the number of paddy 
procurement centers. Two assurances were given - firstly, that we 
would hold discussions with the concerned officials of all the States. 
Secondly, that we would address the shortcomings that were pointed 
out due to the insufficient number of procurement centers. Sir in 
2012, there were approximately 27,000 procurement centers, and now 
that number has increased to more than 50,000. The number of 
procurement centers has increased in every state. We have not only 
taken steps to increase the number of procurement centers, but we are 
also upgrading each center to improve the facilities provided to 
farmers. An online portal has been created to monitor the 
shortcommgs at each center and to ensure that farmers receive the 
necessary facilities when they go there to sell their crops. The 
procurement centers themselves provide a self-assessment on this 
portal. This allows the State Government to identify the deficiencies at 
each center and determine the steps needed to improve them. The 
third step taken is to ensure that the price of the crop is directly 
transferred to the farmer's bank account, eliminating the possibility of 
any middlemen profiting." 
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Substantially further, the representative of the Department of Food 
and Public Distribution submitted as under; 

"Sir, a question was raised in the Lok Sabha during Zero Hour 
on December 7 , 2012, which was answered by the Honorable Finance 
Minister. It had two components. An assurance was given that we 
would hold meetings with State Government officials regularly and 
address the deficiencies. Sir, following this assurance, every year 
before the procurement season, we hold meetings with officials from all 
the States, the Managing Directors of the corporations, and officials 
from the FCI (Food Corporation of India). Various issues are discussed 
and decisions are made regarding the quantity of procurement and the 
number of procurement centers to be opened. All decisions regarding 
storage capacity and material movement are taken after discussions 
with the State Government officials. Accordingly, we h eld the meeting 
for Kharif Marketing Season 2012-13 on August 1, 2012, and the 
meeting for 2013-14 on July 3 1, 2013. After this, we have also tried to 
increase the number of procurement centers with the h elp of the State 
Governments. While there were only 29,000 paddy procurement 
centers in 201 2-13, this number increased to 35,000 in 2013-14. 
Currently, the number of procurement centers has reached 50,000. In 
addition, the States decide which agency will be their procurement 
agency and how the procurement will be carried out." 

On the issue of infrastructure and facilities available in the 
paddy procurement centres, the representative of the Department 
submitted during the evidence before the Committee as under: 

"~ ifi i:fff.k=< ~Cfft ¢"'1~1~1 cR~iFcP"~ ({5f*ifdtl, ~"W1~c::fc::H ~%1 ~ 
~~~tGx ci)~1xi)'c: ~~ Ji~*lik mfu~~-fffqfcrm%1 '<l\JtlCll'< ~ ~ 
fWr ~ i ~ ~l~{lfc ~ ~ JfR ~ ~ Qfcl\%'tt ~ m ~ fcp"~ ~ 
lffiR, ~ ~ ~ m W1 \3CfITT ~ ~ % m ~1 ~ ~ J11C1J:<llCfJC11Q ~ ~ 
m~I ~~q~~ ~~~I~~~~ s:r'ff.kx CITT1lffiifcp"~ 
~ ll ~ (f;f*ifflc!) i I ~ ~ ~ 3fltfR "QX if \JfTCft i I LO CITT ~ ~ Q)l1 ~~ 
~~LS CITT~~ ~~~~I ~q:?r"B11GfR-~~~fctJ L3, L4 "QX~ ~ 
~~"tfRqft CfJl~l~I cITTI" 

9. When asked about the present status of implementation of the pending 
Assurance, the Ministry in their status note submitted as under: 
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"The implementation report in respect of the Zero Hour 
discussion held on 07.12.2012 regarding the need to open more 
procurement centres for paddy in the country as forwarded to the 
Ministry of Parliamentary Affairs on 29.04.2014 with a request to place 
it on the Table of the House under intimation the CGA, Lok Sabha. A 
copy of IR was again endorsed to the Legislative Section-II, Ministry of 
Parliamentary Affairs, on 21.07.2016. Thereafter, the aforesaid 
assurance has not been reflected in the pending list till date on the 
OAMS portal. However, the Implementation report/ status report was 
again sent to the Ministry of Parliamentary Affairs vide O.M/letters 
dated 31.05.2016, 21.07.2016, D.O. letter dated 04.07.2016, OM 
dated 07.11.2017, 23.09.2021 and 12.11.2025 with a request to place 
it on the table in the House." 

Observations/Recommendations 

10. The Committee note that the Assurance on the need for opening 
more procurement centres for paddy has been pending since 2012. The 
Ministry have informed that they have taken certain initiatives to 
improve transparency and farmer convenience. These includes 
upgradation of procurement centres to provide better infrastructure 
and basic facilities to the farmers, introduction of an online Selfm 
Assessment Portal for procurement centres, enabling monitoring of 
deficiencies, grading of facilities, and evidence-based reporting by 
States and Direct transfer of procurement payments into farmers' bank 
accounts to eliminate the role of middlemen etc. The Committee 
however feel that while there has been an overall increase in the 
number of Paddy procurement centres, regional disparities still exist 
and the quality of infrastructure and facilities at all centres has not yet 
reached a satisfactory level uniformly. Keeping this in view the 
Department needs to expand the number of paddy procurement centres 
in a need-based manner, particularly in underserved and remote areas, 
in consultation with State Governments. Further, focus should be 
placed not only on numerical expansion but also on ensuring that all 
procurement centres achieve at least a minimum acceptable standard 
(L3 or above) in terms of infrastructure and farmer facilities within a 
defined timeframe. The Self-Assessment Portal should be further 
strengthened, with regular verification and follow-up action to address 
deficiencies reported by States. The Committee hope and trust that the 

5 



Ministry will adopt these measures which will further strengthen the 
paddy procurement mechanism, enhance farmer confidence in the 
system, and ensure effective implementation of the assurance given to 
Parliament. 

11. The examination of subject matter further reveals that there has 
been considerable delay in fulfilment of the Assurance. While the 
Ministry of Consumer Affairs, Food and Public Distribution has 
informed that they had forwarded the requisite implementation report 
several times to the Ministry of Parliamentary Affairs for laying the 
same on the table of the House, the same could not be laid on the Table 
of the House by the Ministry of Parliamentary Affairs. The Committee, 
while taking a strong note of Jack of coordination between both the 
Ministries on the issue of execution of the implementation of the 
Assurance recommend that such delays should be strictly avoided in 
future, every effort should be made to ensure that implementation 
reports are finalized, submitted and laid in Parliament within the 
prescribed time-frame. 

II. Review of Pending Assurances pertaining to the Ministry of 
Consumer Affairs, Food and Public Distribution 

Subsequently, The Committee took the second Assurance pertaining to 
Department of Consumer Affairs relates to Amendment of Consumer Protection 
(E-Commerce) Rules, 2020. 

A. Amendment of Consumer Protection (E-Commerce) Rules, 2020 

12. In reply to USQ No. 336 dated 20.07.2021 regarding 'Amendment 
of Consumer Protection (E-Commerce) Rules, 2020' (Appendix-II), it was 
stated that 'The Consumer Protection (E-Commerce) Rules, 2020 were 
notified on 23rd July, 2020. In order to further strengthen the regulatory 
framework for prevention of unfair trade practices in e-commerce, 
Central Government has sought views/comments/suggestions on the 
proposed amendment to the Rules by placing it on the website of the 
Department of Consumer Affairs . The proposed amendments also include 
provisions related to flash sales.' 
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13. In their Status Note furnished in November, 2025 the Ministry of 
Consumer Affairs and Public Distribution (Department of Consumer 
Affairs) apprised the Committee of the further development in the 
implementation of the Assurances as under:-

"The Consumer Protection (E-Commerce) Rules, 2020 were 
notified on 23rd July, 2020. Keeping in view the dynamic nature 
of e-commerce sector and to address new and emerging concerns 
affecting consumers in e-commerce viz. lack of fairness, fake 
reviews etc. the proposed amendments to the E-Commerce rules 
were published for public comments on 21st July, 2021 and 15 
days ' time (until 6th July, 2021) was given for submission of 
comments. This was further extended to 21st July, 2021. In 
response to this various concerns were raised by stakeholders on 
the proposed amendments. Given that e-commerce is a rapidly 
evolving and dynamic sector, it is essential to align the proposed 
amendments to the Consumer Protection (E-Commerce) Rules, 
2020, with the National E-Commerce Policy. The Department of 
Promotion for Internal and Industry Trade (DPIIT) serves as the 
sector regulator for e-commerce. This alignment would ensure a 
harmonious balance between fostering sectoral growth and 
safeguarding consumer interests. The Department, however took 
various steps to safeguard the interests of the Consumers viz. 
dark patterns, fake reviews etc. restricting deceptive and unfair 
trade practices in e-commerce. 

The CCPA in exercise of the powers conferred by section 18 
of the Consumer Protection Act, 2019 has issued 'Guidelines for 
Prevention and Regulation of Dark Patterns, 2023" on 30th 
November, 2023 for Prevention and Regulation of Dark Patterns 
listing 13 specified Dark Patterns identified in e-Commerce 
Sector. These Dark Patterns include false urgency, Basket 
Sneaking, Confirm Shaming, Force Action, Subscription Trap, 
Interface Interference, Bait and Switch, Drip pricing, Disguised 
Advertisement, Nagging, Trick wording, Saas Billing and Rogue 
Mal wares. 

7 



---------

Further to strengthen consumer protection, the CCPA 
enacted the guideline for prevention and regulation of 
Greenwashing and Misleading Environmental Claims, 2024 
(effective 15th October, 2024), mandating transparency in 
environmental claims and the Guidelines for Prevention of 
Misleading Advertisements in the Coaching Sector, 2024 
(effective 13th November, 2024), addressing false claims, 
exaggerated success rates and unfair practices in coaching 
institutes. CCPA has also issued an Advisory to All e-commerce 
platforms to conduct set-audits and identify dark patterns, 
within 3 months and take necessary steps to ensure that their 
platforms are free from such dark patterns. In view of the above, 
it is most humbly and respectfully submitted that this assurance 
may kindly be considered to be dropped." 

14. During oral evidence, the Secretary, Department of Consumer 
Affairs apprised the Committee of the position with regard to fulfilment of the 
said Assurance as under:-

Subsequently, Sir, this assurance is related to Unstarred 
Question No. 336 in the Lok Sabha, which con cerned the amendment 
of the Consumer Protection (E-commerce) Rules, 2020. The subject 
was the amendment of the e-commerce rules , and a specific objective 
was to address issues related to flash sales or back-to-back sales, 
consumer choice, increased prices, and how these practices distort the 
level playing field. The amendment to the e-commerce rules, and the 
assurance given in this regard, were based on these considerations. I 
would also like to mention that we notified the Consumer Protection 
(E-commerce) Rules on July 23, 2020. We initiated a consultation 
process with all e-commerce entities, during which the Central 
Government sought their suggestions, particularly regarding the 
provisions related to sales. The last extension for this consultation was 
granted until April 28th, and we have extended the deadline several 
times because the matter is not yet considered fully finalized. Another 
department was also involved in this process, as a National E-
commerce Policy was being formulated. Therefore, it was decided that 
the policy should be finalized first, and then the e-commerce rules 
would be amended accordingly." 
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Observations/Recommendations 

15. The Committee are concerned to note that Assurance relating to 
Amendment of Consumer Protection (E-Commerce Rules, 2020 could 
not be fulfilled even after a lapse of more than 04 years due to lack of 
consensus between the Ministry of Consumer Affairs and Public 
Distribution and other Ministries/Departments Concerned. The 
Ministry have informed that keeping in view the dynamic nature of E-
commerce sector arid to address new and emerging concerns affecting 
consumers in E-commerce, a need was felt to align the proposed 
amendments to the Consumer Protection (e-commerce) Rules, 2020 
with national E-commerce policy. The Committee note that the 
Ministry has taken a number of initiatives to safeguard the interest of 
the consumers which inter alia include guidelines for prevention and 
regulation of Dark Patterns 2023, Guidelines for Prevention and 
Regulation of Greenwashing and Misleading Environmental Claims, 
2024, Notification of framework on online consumer reviews etc .. The 
Committee also acknowledge the efforts made by the Department in 
strengthening grievance redressal mechanisms through the National 
Consumer Helpline and notes the gradual decline in the percentage of e-
commerce related grievances. While the Committee appreciate the 
detailed explanation regarding inter-ministerial consultations, 
stakeholder engagement, alignment with the proposed National E-
commerce Policy, the stand of the Ministry is not clear with regard to 
bringing amendment to the Consumer Protection (E-commerce) Rules, 
2020 which is the thrust of the Assurance given on the floor of the 
House. The Committee are of the firm view that procedural 
complexities and policy interlinkages cannot be cited indefinitely to 
justify prolonged delay in fulfilling the Assurance. 

16. The Committee, therefore, recommend that the Ministry of Consumer 
Affairs, Food and Public Distribution should finalize and notify the 
amendments to the Consumer Protection (E-commerce) Rules, 2020 
within a clearly defined timeframe without any further delay. In case 
alignment with the National E-commerce Policy continues to pose 
challenges and the Department intends to move with those 
amendments which are purely consumer-centric and within its 
legislative mandate, without finalization of broader policy or bringing 
amendments to Consumer Protection (E-Commerce) Rules as Assured to 
the House, The Ministry should lay a detailed Implementation Report 
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indicating the milestones, so that the assurance given on the floor of 
the House is honored in both letter and spirit. The Committee further 
emphasize that assurances given on the floor of Parliament carry the 
sanctity of Parliamentary accountability, and hence future delays of 
similar nature should be avoided through better inter-departmental 
coordination and advance planning. 

NEW DELHI; 
February, 2026 
Magha, 1940 (Saka) 
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THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Madam Speaker. I 

share the concern of the hon. Members. Our fanners are growing more paddy year 

after year. They are offering more paddy to the Central pool: FCI has been 

directed to purchase the paddy thnt is offered. But senior leaders. the hon. 

Members have pointed out that there nre deficiencies in purchasing. . .. 

(Interruptions) 
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THE :-.UN'ISTER OF FIKA..,CE (SHRI P. CHIDAl\.ffi.~1): Madam. they have 

pvinted om vm:ous deficiencies hk~ not enough purchasing: centers. not 
pun::h<billg enough paJdy. i~j~cting padcly on the grom1J of not meeting the 

standards aud 110t enough srnrage~. These are the deficiencies that they are -------
pointing out. I ta!.::c note ot tlll?s .... i.!2:.:: .... .:t .. ...ie:,. _I wil1 1.:on"·ey ir to the Miuisrer 

concemed and we will call a meeting l)f the State Governments and officers 

concerned and t1y to remove these defo:i.euci~:. as early as possible. 

\1ADA .. \.1 SPEAKER: Shri P. Karunakarnu . 

. .. (!men aprwm) 

!}ft~ W"R (~): ~ Xf\m m<in{ ~r ~1Q' 'lift -8'1 ... (m~) 

~at ~ : \lfC' <mr m? ir Q'Uj <PX ~ 57 
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MADAM SPEAKER: The House stands adjoumed to meet again at 2.00 p.m. 
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A PPf:,N 01x.-'JT. 

Government of India 
Ministry of Consumer Affairs, Food and Public Distribution 

Department of Consumer Affairs 

LOK SABHA 
UNSTARRED QUESTION NO. 336 
TO BE ANSWERED ON 20.07.2021 

AMENDMENT OF CONSUMER PROTECTIO~ (E-COMMERCiq RULES, 2020 

336. SHRI CHANDRASEKHAR BELLJ\NA: 

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBt:TIOI\ 
~qffi Sils:tJl, ~ afix ftlcf\l1Ptct> ~('1'{01 ~ be pleased to state: 

(a) whether the Government is planning to amend the Consumer Protection (E-commerce) Rules, 2020: 

(b} if so, the details thereof along with the reasons due to which the Government is ammending the 
Ecommerce Rules; 

(c) whether the Government seeks to ban specific Oash sales or back-to-back sales that limit customers 
choice, increase prices and distorts the level playing field; and 

(d) if so, the details thereof? 

ANSWER 

~ Sil'icl, ~ at)x ttlc:i\J1f.iq') ~ci'{OI '<I~ ~ 
(~ 3i~q4) cg'"tl'< ~) 

THE MINISTER OF STATE 
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 

(SHRI ASHWINI KUMAR CHOU BEY) 

(a) to (d) : The Consumer Protection (E-Commcrce) Rules, 2020 were notified on 23rd July, 2020. In order -· to further strengthen the regulatory framework for prevention of unfair trade practices in e-comm1:rcc, 
Central Government has so~ght views/ comments/ suggestions on the proposed amendml!nts 
t~ placing it on- th-e --;ebs-i-te of the Department of Consumer Affairs. The proposed 
amendments also include provisions related to ~sh sales .. 

***** 

-If -





Extracts from Manual of Parliamentary Procedures in the Government 
of India, Ministry of Parliamentary Affairs, New Delhi. 

Chapter 8 

(Assurances) 

8.1 During the course of reply given to a question or Definition 

a discussion, if a Minister gives an undertaking which 
involves further action on the part of the Government in 
reporting back to the House, it is called an ' assurance'. 
Standard list of such expressions which norma11y constitute 
assurances as approved by the Committee on Government 
Assurances (CGA) of the respective House, is given at 
Annex-3. As assurances are required to be implemented 
within a specified time limit, care should be taken by all 
concerned while drafting replies to the questions to restrict 
the use of these expressions only to those occasions when 
it is clearly intended to give an assurance on the floor of 
the House. 

8.2 An assurance given in either House is required to be Time limit for 

fulfilled within a period of three months from the date of fulfilling an assurance 
the assurance. This limit has to be strictly followed. 

8.3 To ensure early fulfillment of assurances, entire Online Assurances 

b · · fr 11' f .i:. Monitoring System process eg1nmng om cu ing out o assurances i.rom (OAMS) 

the proceedings of the House to the submission of 
Implementation Report including extension of time, 
dropping and transfer of assurances have been automated 
through a Software Application named "Online Assurances 
Monitoring System" (OAMS). Requests for extension of 
time, dropping or transfer of assurances and submission 
of Implementation Report through any other offi.ine mode 
shall not be entertained under any circumstances. 
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Culling out of 
Assurances 

Deletion from the 
list of assurances 

Extension of time 
for fulfilling an 
assurance 

Registers of 
Assurances 

Manual of Parliamentary Procedures 

8.4 When an assurance is given by a Minister or when 
the Presiding Officer, directs the Government to furnish 
information to the House, it is extracted by the Ministry 
of Parliamentary Affairs, from the relevant proceedings 
and comtnunicated to the Department concerned online 
through 'OAMS ' normally within 20 working days of the 
date on which it is given on the floor of the House. 

8.5 If the administrative Ministry/Department has any 
objection to treating such a statement as an assurance or 
finds that it would not be in the public interest to fulfill it, it 
may upload its request at 'OAMS' within a week of treating 
such statement as assurance for getting it deleted from the 
list of assurances. Such action will require prior approval 
of the Minister concerned and this fact should be clearly 
indicated in their communication containing the request. If 
such a request is made towards the end of stipulated period 
of three months, then it should invariably be accompanied 
with a request of extension of time. The department should 
continue to seek extension of time till the decision of 
the ComII1ittee on Government Assurances is conveyed 
through 'OAMS'. Requests received through offline mode 
shall not be entertained by either Rajya Sabha/Lok Sabha 
Secretariat or Ministry of Parliamentary Affairs. 

8.6 If the Department finds that it is not possible to fulfill 
the assurance within the stipulated period of three inonths 
or within the period of extension already granted, it may 
seek further extension of time as soon as the need for such 
extension becomes apparent, indicating the reasons for 
delay and the probable additional time required alongwith 
details of action taken/progress made in the matter. All such 
request should be submitted at 'OAMS ' for decision by 
CGA thereon with the approval of the concerned Minister. 

8.7.1 The particulars of every assurance will be entered by 
the Parliament Unit of the Ministry/Depart1nent concerned 
in a register as at Annex 4 after which the assurance will be 
passed on to the concerned section 



Assurances 

8. 7 .2 Even ahead of the receipt of communication from 
the Ministry of Parliamentary Affairs through 'OAMS' 
the section concerned should take prompt action to fulfill 
such assurances and keep a watch thereon in a register as 
at Annex 5. 

8.7.3 The registers referred to in paras 8.7.1 and 8.7.2 will 
be maintained separately for the Lok Sabha and the Rajya 
Sabha assurances, entries therein being made session 
wise. 

47 

The Section Officer in charge of the concerned section Role of Section 
will: Officer and Branch 

Officer 

(a) scrutinize the registers once a week; 

(b) ensure that necessary follow-up action is taken without 
any delay whatsoever; 

( c) submit the registers to the branch officer every fortnight 
if the House concerned is in session and once a month 
otherwise, drawing his special attention to assurances 
which are not likely to be implemented within the 
period of three months; and 

( d) review of pending assurances should be undertaken 
periodically at the highest level in order to minimize 
the delay in implementing the assurances. 

8.8 The branch officer will likewise keep his higher 
officer and Minister informed of the progress made in 
the implementation of assurances, drawing their special 
attention to the causes of delay. 

8.9.1 Every effort should be made to fulfill the assurance 
within the prescribed period. In case only part of the 
information is available and collection of the remaining 
information would involve considerable time, an 
Implementation Report(IR) containing the available 
information should be uploaded at 'OAMS' in part 
fulfillment of the assurance, within the prescribed time 
limit. However, efforts should continue to be made for 
expeditious collection of the remaining information for 
complete implementation of the assurance at the earliest. 

-2'~.-

Procedure for 
fulfillment of an 
assurance 
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Laying of the 
Implementation 
Report on the Table 
of the House 

Obligation to lay a 
paper on the Table 
of the House vis-a-
vis assurance on the 
same subject 

Manual of Parliamentary Procedures 

8.9.2 Information to be furnished in partial or complete 
fulfillment of an assurance should be approved by the 
Minister concerned before it is uploaded at 'OAMS' in both 
English and Hindi versions in the prescribed pro forma as 
at Annex-6 , together with its enclosures. After online 
submission of the Report for fulfillment of the assurance 
partial or complete as the case may be, four hard copies 
each in Hindi and English version with one copy of each 
version duly authenticated by the officer concerned should 
be sent to the Ministry of Parliamentary Affairs for laying 
until e-laying is adopted by the concerned House. 

8.9.3 The Implementation Report should be submitted 
at'OAMS' only. Implementation Report sent by any other 
mode or sent to Rajya Sabha/Lok Sabha Secretariat directly, 
will not be considered for laying. 

8.10 The Ministry of Parliamentary Affairs, after scrutiny 
of the Implementation Report, will arrange to lay it on the 
Table of the House concerned. A copy of the Implementation 
Report, as laid on the Table, will be forwarded by Ministry 
of Parliamentary Affairs to the member( s) concerned. 
Details oflaying oflmplementation Report submitted by the 
Ministry/Department concerned would be made available 
by the Ministry of Parliamentary Affairs at 'OAMS'. The 
Parliament Unit of the Ministry/Department concerned 
and the concerned section will, on the basis of information 
available at 'OAMS', update their records. 

8.11 Where there is an obligation to lay any paper (rule/ 
order/notification, etc.) on the Table of the House and for 
which an assurance has also been given, it will be laid 
on the Table, in the first instance, in fulfillment of the 
obligation, independent of the assurance given. After this, 
a formal report regarding implementation of the assurance 
indicating the date on which the paper was laid on the Table 
will be submitted at 'OAMS' in the prescribed pro forma 
(Annex-6) in the manner already described in para 8.9.2 

·.-!)_f:; -. 
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8.12 Each House of Parliament has a Committee on 
Government Assurances nominated by the Chairman/ 
Speaker. It scrutinizes the Imple1nentation Reports and the 
time taken in the fulfillment of Government Assurances 
and focuses attention on the delays and other significant 
aspects, if any, pertaining to them. Instructions issued by 
Ministry of Parliamentary Affairs from time to time as 
available on 'OAMS ' are to be followed strictly. 

Committtees 
on Government 
Assurances 

RSR211-A 
LSR 323, 324 

8.13 The Ministries/Departments will, in consultation with Reports of the 
Committees on the Ministry of Parliamentary Affairs, scrutinize the reports G t ovemmen 

of these two Committees for remedial action wherever Assurances 

called for. 
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8.14 On dissolution of the Lok Sabha, the pending 
assurances do not lapse. All assurances, promises or 
undertakings pending implementation are scrutinized 
by the new Committee on Government Assurances for 
selection of such of them as are of considerable public 
importance. The Committee then submits a report to the 
Lok Sabha with specific recommendations regarding the 
assurances to be dropped or retained for implementation 
by the Government. 

Effect on assurances 
on dissolution of 
the Lok Sabha 





MINUTES 

Committee on Government Assurances 
(2025-2026) 

(Eighteenth LOK SABHA) 
ELEVENTH SITTING 

(17.11 .2025) 

The Committee sat from 1100 hours to 1300 hours in Committee Room 'C, 
Parliament House Annexe New Delhi. 

PRESENT 

Shri Harendra Singh Malik - Chairperson 

MEMBERS 
2. Shri Rajkumar 
3. Yogender Chandolia 
4. Md. Rakibul Hussain 
5. Smt. Kanimozhi Karunanidhi 
6. Shri Ramprit Mandal 
7. Shri Khagen Murmu 
8. Shri Dharambir Singh 

SECRETARIAT 

1. Smt. Mamta Kemwal - Joint Secretary 
2. Ms K.Muanniang Tunglut - Director 
3. Shri. Jeetendra Singh Patiyal - Deputy Secretary 

WITNESSES 

MINISTRY OF CONSUMER AFFAIRS. FOOD & PUBLIC DISTRIBUTION 

Department of Consumer Affairs 
1. Smt Nidhi Khare, Secretary (CA) 
2 Shri Bharat Khera, AS (CA) 
3. Shri Anupam Mishra, JS (CA) 
4. Sh. Shashi Bhushan, Advisor (cost) 

Department of Food and Public Distribution 
5. Shri Sanjeev Chopra, Secretary (F&PD) 
6. Ms. C. Shikha, Joint Secretary (P & FCI) 
7. Shri Rajender Kumar, Joint Secretary (Parliament) 



MINISTRY OF PARLIAMENTARY AFFAIRS 

1. Shri Anil Kumar, Deputy Secretary 

At the outset, the Chairperson welcomed the Members to the sitting of the 

Committee and apprised them that the sitting has been convened to take oral evidence of 

the representatives of the Ministry of Consumer Affairs, Food & Public Distribution 

regarding pending Assurances. 

2. Thereafter, the representatives of the Ministry of Consumer Affairs, Food & Public 

Distribution and the Ministry of Parliamentary Affairs were ushered in. The Chairperson 

Welcomed the witnesses to the sitting of the Committee, and drew their attention to 

Direction 55 (i) of the Directions by the Speaker of Lok Sabha regarding confidentiality of 

the deliberations of the Committee till the Report of the Committee is presented to the 

House. The Committee, then took oral evidence of the representatives of the Ministry of 

Consumer Affairs, Food & Public Distribution (Department of Consumer Affairs). Keeping in 

view the pendency of the Assurances relating to Department of Consumer Affairs and 

Department of Food & Public Distribution in the Ministry of Consumer Affairs, Food & Public 

Distribution, the Chairperson asked the representatives to give an overview of the pending 

Assurances and brief the Committee about the internal mechanism in place for monitoring 

and review of the pending Assurances in the Ministry. 

3. The Secretary, Department of Consumer Affairs briefed the Committee about the 

review meetings being held for monitoring/implementation of pending Assurances. The 

Chairperson asked the representatives of the Ministry to furnish the Minutes of the review 

meetings being held from time to time for monitoring of the pending Assurances. 



4. The Committee, then took up the pending assurance at SI. No.1, USQ No. 336 

(Annexure I) relating to Department of Consumer Affairs for detailed deliberations. The 

Committee felt that the action taken by the Ministry in fulfillment of the Assurance was not 

satisfactory. The Committee, therefore, decided not to drop the assurance and keep it 

pending till the final Implementation Report is received from the Ministry of Consumer 

Affairs, Food and Public Distribution (Department of Consumer Affairs). 

5. The Committee, thereafter took up the Assurances given during the Zero Hour 

discussion relating to the Ministry of Consumer Affairs, Food and Public Distribution 

(Department of Food and Public Distribution) for detailed deliberation. The Committee felt 

that the Ministry has not given satisfactory reply to the questions asked and its fulfillment. 

The Committee, therefore, decided not to drop the Assurance and keep it pending till the 

final status of the replies are received from the Ministry of Consumer Affairs, Food and 

Public Distribution (Department of Food and Public Distribution) .. 

6 During the course of deliberations Members raised queries and sought clarifications 

on both the Assurances which were responded to and clarified by the witnesses. As some 

of the queries required detailed replies and inputs from various stakeholders, the 

Chairperson asked the witnesses to furnish written replies on the same in due course. 

7. The Chairperson, then thanked the witnesses for deposing before the Committee and 

furnishing valuable information on the queries raised and clarifications sought by them. 

The witnesses, then, withdrew. 

A verbatim Record of the Proceedings has been kept 

The Committee then adjourned. 

. ; 

- .2.f-



ANNEXURE-1 

Statement of Pending Assurances pertaining to the Ministry of Consumer Affairs, 
Food & Public Distribution (Department of Consumer Affairs) to be discussed during 
the Oral Evidence on 17th, November 2025 

S.No. SQ/USQ No. and Date Subject 

1 USQ No. 336 Amendment of Consumer Protection 
dated 20.07 .2021 (E-commerce) Rules, 2020 

ANNEXURE -11 

Statement of Pending Assurances pertaining to the Ministry of Consumer Affairs, 
Food & Public Distribution (Department of Food & Public Distribution) to be 
discussed during the Oral Evidence on 17th November, 2025. 

S.No. SQ/USQ No. and Date Subject 

1. Zero Hour Discussion dated Need to Open more Procurement 
07.12.2012 Centres for Paddy in the country 

-2f.-



,MINUTES 

Committee on Government Assurances 
(2025-2026) 

(EIGHTEENTH LOK SABHA) 
FIFTEENTH SITTING 

(10.02.2026) 

The Committee sat from 1500 hours to 1600 hours in Committee Room 'D', PHA 
New Delhi. 

PRESENT 

Shri Harendra Singh Malik - Chairperson 

MEMBERS 

2. Shri Anil Baluni 
3 .. Shri Yogender Chandolia 
4. Shri Khagen Murmu 
5. Dharambir Singh 
6. Shri E. Tukaram 

SECRETARIAT 

1. Smt. Mamta Kemwal - Joint Secretary 
2. Dr. Sagarika Dash - Director 
3. Shri. Jeetendra Singh Patiyal - Deputy Secretary 

xx xx xx xx xx 
At the outset, the Chairperson welcomed the Members to the sitting of the 
Committee and apprised them regarding the days's agenda. Thereafter, the 
Committee considered and adopted the following Five (05) draft Reports without 
any amendments:-

(i) Draft First Report (181h Lok Sabha) regarding 'Requests for Dropping of 
Assurances (Acceeded to)'; 

(ii) Draft Second Report (18th Lok Sabha) regarding 'Requests for Dropping of 
Assurances (Not Acceeded to)' ; 

(iii) Draft Third Report (18th Lok Sabha) regarding 'Review of Pending 
Assurances pertaining to the Ministry of Health and Family Welfare'; 

(iv) Draft Fourth Report (18th Lok Sabha) regarding 'Review of Pending 
Assurances of the Ministry of Railways'; 

.... 
.-- 2-:f-



(v) Draft Fifth Report (181h Lok Sabha) regarding 'Review of Pending 
Assurances of the Ministry of Consumer Affairs, Food and Public 
Distribution'; 

2. The Committee also authorized the Chairperson to present the Reports during 
the ongoing Session. 
The Committee than adjourned. 


